GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ | EVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(1)/LA-2011/ tdaw /q 2 =10} Dated theX3 March, 2011

Tol 7

Sub:

Sir,

Encl:

The Special Secretary (GAD),
Generai Administration Department,
Government of NCT of Delhi

2™ [ evel, A-Wing,

Deihi Secretariat,

New Delhi.

Gazette Notification of the Delhi Value Added Tax (Amendment) Act, 2011 (Delhi Act
03 of 2011) :

I am directed to forward herewith two copies of the subject cited notification (English and
Hindi versions) for publishing in the Delhi Gazette (Part-IV)-Extra-Ordinary today itself. It
is requested that at least 10 Gazette copies of the same may be sent to this Department as
soon as received from the press.

Yours faithfully,
As above ‘ e ﬁ L
& 2822
(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)

No. F.14(1)YLA-2011/ o [G 2 =101 " Dated the-2f March, 2011
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\ w,u\Sh N. G. Go swami, Leglslatlve Counsel, Department of Law, Justice and Legislative

v o T
@6\ i (Tarun Sahrawat)
N,\% Addl. Secretary (Law, Justice & L.A.)

together with the copy of enclosures, forwarded for information and necessary action to:-

The Secretary, Government of Indla Mlmstry of Home Affairs, New Delhi-110001 (with
5 copies).

The Joint Secretary & Legislative Counsel Government of India, Ministry of Law &
Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi-110001
(with 2 copies).

The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.

The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New
Delhi-110002.

The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002.

The Commissioner (T&T), Govt. of NCT of Delhi, Vyapar Bhawn, I. P. Estate, New
Delhi-110002.

The OSD to Chief Secretdry, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002.

The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-
110054.

Affairs, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
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(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI
No.F.14(1)/LA-2011 /a,{aw)/ 9/ Dated.98 the March, 2011

NOTIFI?ATION

No.F.14(1)/LA-2011/ W/ q ! .- The following Act of the Leglslatlve Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on 25™ March, 2011 and is
hereby published for general information:-

;-L

“THE DELHI VALUE ADDED TAX (AMENDMENT) ACT, 201
(DELHI ACT 03 OF 2011)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 21% March,
201 1
[25" March, 2011]

An Act further to amend the Delhi Value Added Tax Act, 2004

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Sixty-
second Year of the Republic of India as follows:-

. Short title, extent and commencement.- (1) This Act may be called the Delhi Value Added Tax.
(Amendment) Act, 2011. :

(2) It extends to the whole of the National Capital Territory of Delhi.
(3) It shall come into force on the date of its publication in the official Gazette.

2. Amendment of section 74.- In the Delhi Value Added Tax Act, 2004 (Delhi Act 3 of 2005), in
section 74, in sub-section (10), for the word “six”, the word “seven” shall be substituted.”
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Tarun Sahrawat
Addl Secretary (Law, Justice & L.A.)



~

(Rreel) RTeTU SRR & AT — IV ﬁm)

IS o &5 fEoel WREN o :
(RfY, =ma v R @t forer) £
g df <, ﬁ—ﬁﬁ,ﬁ‘@ﬁvﬁ&rﬁﬂﬂéfﬁﬁﬁ—mooz
. wo BI0 14(1)/@—2011/5&@0/?/ S | Lﬁ?ﬁﬁgﬁﬁf 2011
SfergE

0 IO 14(1)/’@2’—2011/a4a@/?1 e ﬂ&fm ST & ﬁ’c@ﬁ'a‘ﬁ e
ﬁﬂ%{ﬁaﬁmﬁmﬁw—maﬁwﬁmmqﬁ 2011 DI U
'"Bﬁ%eﬂ?mmtﬂﬁwﬁmrﬁ%%@w@mmm%:—

o ol

“faoel e wafia HR (HEAE) arferfras, 2011
(2011 1 feweh o 03)

(21 AT, 2011 BT A e & Reeeh € Rerear gR1 3 Wka)” !

[25 =74, 2011]

el Hea Fafa P AT, 2004 B T TR B D ol
T a SH

1. Tt @, R ol IR~ (1)%@%@'@'%%&?@@
Tafta oy (weer) afifrm, 2011 § 1
(2) TEHT AR AR KT e &5 feeel )R B
(3) meﬁwﬁwﬁmﬁmm‘

» g7 74 BT GAEE —  foh qed GAfA B sfxfrge, 2004 (2005 @
feeon st~ 3) P GRT 74 D ST-UN (10)ﬁmw“w:”aﬁw
o) ot ‘e wRerenfiE fa SRR

—-—"_'-_._F’..
A el

| (GRS EED)]
arferRer g (fafer, = vd faurl &)



